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(b) As was to be expected, the 
Government of Pakistan, in their reply, 
merely reiterated their view that the 
dema,nd for the recal! of personnel of 
the Indian High Commission was made 
dUe to their alleged involvement in 
espionage, The Government of India 
have once again refuted this conten-
tion, in another note dated 4-11-1963 
to which there has been no reply from 
Pakistan. 

An!est of a Naga with Chinese 
Currency Notes 

r Shri Onkar Lal Berwa: Shri Gokaran Prasad: 
31. ~ Shri Hem Barua: 

, Shri D. C. Sharma: 
L Shri Vishwa Nath Pandey: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that recently 
a Naga resident of Lakuni in Mokok-
chung District of Nagaland was arres-
ted i,n whose custody some Chinese 
currency notes were fOUGd; and 

(b) if so, the details of the incident 
as also the sourer from which the 
Naga had obtained the currency notes? 

fie Prime Minister, 
External Affairs and 
Atomic Energy (Shri 
Nehru): (a) Yes, Sir. 

Minister of 
Minister ot 
JawaharlaJ 

(b) On 12th September, 1963 KAJEN 
KABA AO son of Teka Temba Ao of 
Lakhuni village in the district of 
Mokokchung, was found moving in 
suspicious circumstances at Nakachari 
railway station PS Teok District 
Sibsagar, A ~ and was ~ . A 
known thief, he had served a jail sen-
tence for 6 months in Mokokchung in 
1962. He was found in possession of, 
among other things, two one hundred 
rupee notes issued by the Central Bank 
of China in 1936. Tliese notes are re-

ported to have been dernonct'3ed and 
to be without value. He claimed to 
have received the notes from a Khasi 
girl. This story has, however, been 
denied by the girl. Enquiries 
have not so far established any con-
tact between the arrested persOn and 
the Ohinese. 

B.O.A.C. Employees' Union, New Delhi 

32. Shri P. Kunhan: Will the Minis_ 
ter of LabOur and Employment be 
pleased to stale: 

(a) whether Government have re-
ceived a representation dated the 23rd 
Septembcr, 1963 from the B.O.A.C. 
Employees' Union, New Delhi; 

(b) if so, their grievances; and 

(c) the decision, if aay, taken there-
on? 

The Deputy Minister in the Minis-
try of Labour and Employment (Shrl 
R. K. Malviya): (a). Yes. 

(b) The Union ha.d requested that 
provisions of the Delhi Shops aRd Esta-
blishments Act, 1954, should be im-
plemented. They 'had also requesteJ 
that no "unilateral" action should be 
taken by the Delhi Administration in 
regard to the grant of total exemptiGn 
from the Act, which the Air Com-
panics had sought for. 

(e) The request of the Air Compan-
ies for total exemption from the pro-
visions of the Act has 'not been agreed 

to. 
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